IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BEY
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.2.1037/96.

V.Satyanarayana Reddy
Vs

1. The VYnion of India rep, by the
Chief Post Master General, .
AP Circle, Hyderabad,

2. The Superintendent of Fost Cffices,
Cuddapah District, Cuddapah.

: Mr.K.S.R.Anjaneyulu

Counsel for the applicant

Counsel for the respondents Mr.N.R,Devaraj,Sr,CC
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THE HON'BLE SHRI R,RANGARAJAN : MEMBER (ADMN.)

»
.

THE HON'BLE SHRI B.S,JAI PARAMESHWAR MEMBER (JUDL,)

L2 & 4 4]

ORDER

ORAL ORDER (PER HON'ELE SHRI R.RANGARAJAN : MEMBER (A

Heard Mr,K.S.R.Anjaneyulu, learned counsel f
applicant and Mr.N,R,Devaraj, learned counsel for the‘
2. The.applicant was a candidate from the out s
for promotion to the post of Postman cadre for the vad
filled as on 31~8-95, There were 5 vacancies against
‘quota in the notification on that date as can be seern
letter No,B2/PM/EX/95 aated 20-02-95 {fnnexure-2). Ou
three posts are earmarked for prcmotion guota on the b
sen;ority~CUm-§ﬁitability and two more posts are tc be
the basis of m;rits quota as per the recruitment ruleg
of Fostman, & list of elijcible candidates for conside

post of Postman sgainst outsiders quota is enclosed at
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CA. The applicant stands at-S1,No.19 of that 1ist. Theg selected
candidates were announcéd by the orcder No.B2/PM/EX/95 df,18«9-95
{ apnexure=5%). Ir that list there are 5 selected candidates shown
in that list. Out of 5 the first three are on the basip of
senjority-cum-suitability and the ofher two are on the pasis of
merits quota, It is stated that Mr,a.Venkata Sukbabah énd Shaik
Allabakakh who had qualified in that examinatior againsit senilority
quota 8id not accept the post. Mr.Y.Subbanna had accepted the post,
Thus,. the applicant submits that there are twc more vadancies
against the out slders seniority dquota vet +¢o be filled on the
. basis of the notification dated 20-.2-55, The applicant futther
submits that belcw:S.Allabakasﬁ?Es figuring third in that list,
The candidate ab S1,N0,17 had not qualified. Skexapplixzark The
S1.No.18 and 19 are thus eligible for posting as Postmén against
Aoutsiders Quota E§—E@s%manu The applicant had filed egrlier OA,No.
_?87/§6-for the same relief. That was disposed of by ordér dated
13-3-96 directing the respondents to dispose of his representation,
It is stated that his representation was rejected by the impugned
order No,B2/EX/PM/96 dated 3-4-96 (Annexure-I).
3. -8ggrieved by the above the applicant had filkd this GA
under section 19 of the A.T.Act to set aside the impugned order
No.B2/EX/PV/96 dated 3~4-9¢ (Annexure-I) by holding thF same as
1llegal, uplawful and violative of Articles 14 and 16 |of tre
consequential
Constitution and for a/direction to promcte him to the post of
Poségzg as he is thqnext senior qualified candidate tg be promoted
in the seniority quota in test held on 26~-3-95 as two seniors to hin—
_have deciined ﬁromotion.

4, A reply has been filed in this OA, The leargned counsel £

the respondents submitted that if any employee refused promotion
after having been empanelled there is no rule to £ill jup those post

by these juniofs who gqualified in that selection, Those postes are
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to be carried forward tc fill it up by subsequent selecticn.

We agked the learned counsel for the respondents to shoy us

the rule in this connection, It is stated by the learn
counsel for the respondents that there is no ruleéfﬁat

arjunwritten rule,
5, In view of the abcve submission the enly poin

arises for consideraticrn in this OA is whether a jumior

found fit in all respects can be promoted as Postman 1if
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t that
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his

seniors refused the prometion after they are empahelile
6. In this su=xkigm connection the above questi
answerred by the judgement of this Tribunal in OA.717/9
on 2-3;94.
fior promotion as Postman against seniority-cum~fitness
his seniors had refused promoticn efen afterl;hi/empane
In that connection the Tribunal had held that in ease g
not joined the post of Postman and if the junior is the
candidate coming within the number alloted for promotic
sgniorlty quota he shoulﬂbe promoted as v . The
of this Tribunal holds géed in this case also. flence,

hagéto promote the applicant 5¢ Postman if the two of t

is

3 decided

woD
In that case the applicant who axe jumior requested

quota when
e
1ling m.
enior has
qualified

n as per
above ruling
the responden

he EDAs

ALY Atvvion gk
empanelled in the list dated 18—9-95 had not joined thj
Postman and if the applicant comes within the two post
for promctiOn quota as per ceniority of the ED Agent.

7. The OA 1s ordered accordingly. No costs,
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(B S.JAI PARAMESHWAR/)/

. (R.RANGARAJAN)
MMBE" (JupL,) MEMBER (ADMN, }
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Xageg i The 23rd_Sept._ 1998, -
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The Bhief Pestmaster General; A.P.Circle, Hyderabad

-

The Suparintendent of Paatlﬂffiéas,
Cuddapah District, Cuddamh,

One cepy to Mr.K.5.R.Anjansyulu,Advocata,CAT,Hyder
0ne cepy te fMr.N.R,Devraj,Sr.CGSC,CAT,Hydsrabad,

One copy to D.R{A),CAT,Hyderabad,

One duplicata copy.
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